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महाराटर฀ शासन राजपर
असाधारण भाग चार-क
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्ािधकृत ्काशन
महाराटर शासना्यितरर्त इतर वैधािनक ्ािधका्यांनी तयार केलेले 

(भाग एक, एक-अ व एक-ल यांम्ये ्िसध केलेले वैधािनक िनयम व आदेश यां्यितरर्त इतर) 
वैधािनक िनयम व आदेश; यात भारत सरकार, उ्च ्यायालय, पोलीस आयु्त, आयु्त (रा्य उ्पादन शु्क), 

िज्हादंडािधकारी व िनवडणूक आयोग, िनवडणूक ्यायािधकरण, िनवडणूक िनणषय अिधकारी व िनवडणूक आयोगाखालील 
इतर ्ािधकारी यांनी तयार केलेले वैधािनक िनयम व आदेश यांचा समावेश होतो.

HIGH COURT OF JUDICATURE AT BOMBAY

APPELLATE SIDE

NOTIFICATION

No. Rule/P. 0703/2022.—In exercise of the powers conferred under Articles 227 and 235 of the 

Constitution of India, the Honourable the Chief Justice and Judges of Bombay High Court are hereby 

pleased to direct that the following amendment be made in the Civil Manual, 1986 :—

Add the following Sub-Para below the existing Para 675 of Chapter XXXV of the Civil 

Manual, 1986 :—

675 (A) :—When e-authenticated copies of orders and processes are 

communicated by the Supreme Court of India and High Court of Bombay through 

the FASTER (Fast and Secured Transmission of Electronic Records) system, the 

receiving Court should ensure compliance with the same, without insisting upon 

production of a hard copy.

High Court of Judicature at Bombay, R. N. JOSHI,

Date : 12th October, 2022. I/C. Registrar General.


